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Il THE CEIITRAL ADMIWISTRATIVE TRIEULIAL, JAIFE EFMNCH, JAIFUF.
DA Mol 256506 fate of crder: «zg‘g}uw
Prahlad Zingh, £/¢ Shri Fod Singh, R/c 1,55, Amar Hagar C, Fhirni

. 'K
Phatal, Fhatipura Foad, Jairur, working as Macdoor in 23D, Jaipur.

...Applicant.

Vs.
1. Unicn of India thrc-ugh\ the Secretary, Mini. of Defence, Sovit. of
India, New Delhi.
2. ° General Manager, Canteens & Stores Depkt, Govi. ~f Indiz, 119,

Mahrizhi Farve Rcad, Bombay.

% 2. The Manajsr, Cantsen & Stores Deptt, Feeru Lines, Jaipmf Zantt,
| | Jaipur.
v. . Rzspendents.
Mr.P.P.Mathur - Proazy of Mr.R.H.Mathur - Counsel fer applicant.
Mr.M.Rafiy - Counsel fir respondents.
CORAM:
Hon'ble Mr.S.F.Agarwal, Judicial Menmber
Hon'ble Mr.H .P.Uéwani, Adminiztrative Member p
PER HOI'BLE I\iif'..S.If.AGAE”.WAL, JUDILCIAL MEMBEE.
! ,
4 In this Original Apglication under Zec.l? <f the Administrative

Triktunales Act, 1295, the applicant makes a prayer £o gquash and set
asi.de ﬁhe order dated 21.1.96 and to diré-_:t th requ-ndents'l:c' pay the
applicant full ray and allcwances for the period from 25.10.86 to
15.4.88.
2. Facts «f the case ac etated Ly the éppli«iant are that a false caze
waz registered against the applicant on 23.10.1524 in Police Staticn
Vishwakarma, Jaipur, undetr Zec.lf/5d of the Fajasthan Excise Act and FIR
Mo.144 /26 waz vegistered. The applicant was arrested whevshy he was
suspended from service L‘, respondent Uo.2 wee f. 29.10,26. It is further
sukbmitted that the crdar of suspension of the applicant was reveoked vide
‘ \’.‘%9\ crder dated 2.10.27 az the criminal case ajainzt the sIpplicant was

/ finalized and' the applicant wazs &ouitted. The applicant submitted &
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rerresentation to respondent Mol claiming full pay and cther allewances
during the rericd of suspension but with no result. Therefore, the
arrplicant filed thé‘O.A i’c)r the relief as mentisned akcve.

2. Ferly waz filed. In the veply, suspenzicn of the applicant and
revocation of svspensicon, as alleged by the applicant was admitted. PBut
it is stated that the applicant waz not ‘entitled tec full ray and
allcwancez during the rericd of asuspenzicn kecause he was not acqitted
honcaﬁraf;ly. The applicant was acjuitted by giving him the Eehefit of
denkt, therefore, he is nct entitled to full pay and allowances in
acccrdance with Rule 7 of Chapter 7 of the 2CA Fules. In.view «f the
akwve the Lespxndent have sukmitted that the 0.2 iz dev:id of any merit

and liakle to Le dismissed.

4, Heard the learned counsel for the par‘t ies and alsc perused the

whole record.

E. The learned ccunsel  for the vespondents during the- course of
arguments has submitted that ©.A Ho.d57,3¢, Hol.Ram Ve. GOI & Jrs,
decided ‘I:-y thiz Triknnal on 12.11.9%, the case <f the applicant is
squarely ccvered Ly the abave crder. The counsel for the applicant alszo
admits that the applicant waz cne of the acoused against whom a criminal

cagse under fec.id of the Rajasthan Excisze Act waz registered and after

‘trial the accused alcngwith cthers was acquittéd by giving benefit of

doukt. He has alss admitted that the prayer of Shri MN.C.Ram vas
rejected.
fe We have ‘given anzicnes  consideraticn to the contenticn of th.e
counsel  for  the paties and alzas perused the order passed in Q.A
He 457,505, ilul.Ram Vs, U0I & Ors decided on 12.11.99,
7. The case of the d[:-Ellbant iz aqarely covered by the crder passed
by this Trikunal in O.A 1lc.457. %98 decided on 12.11.5%, Moo.kam Ve. U0I &
Ors, and in view of the dercisicn _given by thiz Trikunal in 0Q.A
Meod57,/%8, H.0.Ram Ve, 0T & Ors, we d: n>t find any mefit in the CG.A
filed by the agplicant and the zame ie liakle to be dismizasd.

We, therefore, dismiss the Q.A with no cvrder as to cmats.
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(M.P. Nawanl) (3.F.Agarwal)
Member (A). Menker (J).




